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Per: Justice (Dr.) Satish Chandra: 

 

 Earlier the appeal was dismissed for default on 27.01.2017.  But, the said 

order was recalled on 03.10.2017 and appeal was restored to its original 

number.  It was listed for today but, none appeared on behalf of the appellant 

nor any request for adjournment is available on record. 

 

2. However, in the interest of justice, issue fresh notice to the assessee-

appellant as well as to the Advocate for final hearing. 

 List on  11.12.2017. 

 

 (Dictated and pronounced in the open Court). 

 

 

(V. Padmanabhan)     (Justice (Dr.) Satish Chandra) 

Member (Technical)    President 

 

 

Pant 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


